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Title: Discussion on the Demands for Grants No. 90 and 91 under the control of the Ministry of Social Justice and Empowerment for 2014-15
(Discussion concluded).

HON. CHAIRPERSON : The House shall now take up discussion and voting on Demand Nos. 90 and 91 relating to the Ministry of Social Justice and
Empowerment.

Motion Moved:

"That the respective sums not exceeding the amounts on Revenue Account and Capital Account shown in the fourth column of the
Order Paper be granted to the President of India, out of the Consolidated Fund of India, to complete the sums necessary to defray the

charges that will come in course of payment during the year ending the 315t day of March, 2015, in respect of the heads of Demands
entered in the Second column thereof against Demand Nos. 90 and 91 relating to the Ministry of Social Justice and Empowerment.”

Demands for Grants (2014-15) in respect of Ministry of Social Justice and Empowerment submitted to the vote of Lok Sabha

No. of Name of Amount of Demands for Amount of Demands for
Demand Demand Grants on Account voted by | Grants submitted to the vote
the House on February 19, of the House
2014
a0 Department of Revenue (Rs.) Capital (Rs.) Revenue (Rs.) Capital (Rs.)
Social Justice and

Empowerment 1983,25,00,000 | 87,33,00,000 | 3767,49,00,000 | 374,67,00,000
91 Department of 199,31,00,000 | 11,67,00,000 | 396,58,00,000 | 25,33,00,000

Disability Affairs

Hon. Members present in the House whose cut motions to the Demands for Grants in respect of the Ministry of Social Justice and Empowerment for
the year 2014-15 have been circulated may; if they desire to move their cut motions, send slips to the Table within 15 minutes indicating the serial
numbers of the cut motions they would like to move. Only those cut motions, slips in respect of which are received at the Table within the stipulated
time, will be treated as moved.

Shri S.S. Chaudhary to initiate the discussion.
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HON. CHAIRPERSON : Hon. Member, please cooperate. There are also other Members who have to speak. So, please wind up.
...( Interruptions)
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TEXT OF CUT MOTIONS
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* SHRI RABINDRA KUMAR JENA (BALASORE) : Development and empowerment of scheduled castes (SCs), Scheduled Tribes (STs), Other
Backward Classes (OBCs), Minorities, Disabled and other Social Groups in order to bring them at par with the rest of society is a commitment
enshrined in the Constitution. The SCs number 166.64 million (16.2 per cent) and minorities 189.4 million (18.42 per cent) according to the 2001
census.

Continuance of offences of atrocities against members of Scheduled Castes and Scheduled Tribes and low conviction rate of cases under the PoA
Act, in most of the States, is a matter of concern. Cases ending in acquittal also need to be reviewed and appeals filed in superior courts, wherever
required.

Most of the states find it difficult to meet the commitment of non-Plan liability because of resource constraints. This is a serious problem because
not only will the coverage of the scheme increase every year but the rates of scholarships are also likely to be increased periodically. A suitable
mechanism needs to be put in place to ensure timely allocation of funds by the Centre to the states and disbursement of scholarships by the states
each month from the beginning of the academic year.

Various evaluation studies conducted by various reputed Social Science institutions have suggested that increase in the maintenance allowance be
linked with the movement of the consumer price index for industrial workers; special incentives be given to the staff of educational institutes; the
eligibility criterion of annual income of parents be raised; and rented rooms be provided to outstation students who do not get hostel facility etc. As
the scheme has been found to be making a significant impact on the educational attainment of SCs, the reports have recommended that this benefit
should be extended to some other economically backward communities, including minority.

There is a need to the enhance the opportunities to SC and ST students to pursue higher studies especially M.Phil and Ph.D in view of the changing
economic and labour market scenario demanding higher gualification for senior placements/jobs. To this effect a national fellowship scheme for SC
and ST students needs to be formulated and expeditiously operationalized/implemented.

I request to earmark at least 15% of SCA funds on skill development programmes by all the States/UTs. The scheme of Pre-martic
scholarships for children of those engaged in unclean occupations needs a rethinking as the amount offered is not sufficient. This would encourage
education among the underprivileged section of manual scavenging community.

Education is the basic requirement and the most effective instrument of social empowerment, Effective implementation of the Centrally
sponsored scheme of Post-Matric Scholarship (PMS) to SC students involving 100 per cent financial assistance to states need to be increased.

The scheme of coaching for SCs, OBCs and other Weaker Sections is being implemented as a Centrally sponsored scheme through states,
Union Territories and non government organizations to provide pre-examination training to students to enable them to compete in the civil services
and other competitive examinations should be organized in a better way in Block level to spread the awareness and benefit of the scheme.

In Qdisha, the Central share capital was released last time during 1996-97. Further share capital need to be released urgently.

As agriculture is the main occupation of SCs and STs, there is an urgent need for land reforms, besides providing irrigation facilities and
developing and the suitably for cultivation.



There are several SC settlements that are located on the outskirts of the main habitations and are segregated from them. Many of these SC
settlements do not have access to basic services such as safe drinking water, approach roads, health facilities, sanitation, etc. Efforts are,
therefore, needed to ensure that all the marganalised and deprived settlements, especially in the remote and inaccessible areas, are provided with
the basic services.

It is necessary to involve the corporate sector and NGOs to complement the government's efforts to ensure the welfare and development of
disadvantaged groups. CSR activities of local industries should be channelized in this direction to harness ground level developmental goals.

Due to the changing demographics and socio-economic scenario, the numbers of the older population will increase. An Action Plan to deal
with elder citizens need to be formulated on priority to be executed at Gram Panchayat level so as to spread awareness at grass root level.

SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, what is going to happen if it exceeds six '0' clock? You suspend the Rule under 388 or use your
residuary power under Rule 389. We have extended the time of the House many times.

HON. CHAIRPERSON : There is a Guillotine.
...(Interruptions)

SHRI MALLIKARJUN KHARGE : You have got powers. You can use the residuary powers and let us postpone it by one hour. Heaven is not going to
fall. ...(Interruptions)

HON. CHAIRPERSON: We are following only that has been decided by the Business Advisory Committee.
...(Interruptions)

SHRI MALLIKARIUN KHARGE : You have got ample powers. ...(Interruptions)

HON. CHAIRPERSON: Those who are interested to lay their written speeches, they can do so. It is permitted.
...(Interruptions)

HON. CHAIRPERSON: Shri Udit Raj.

DR. UDIT RAJ (NORTH WEST DELHI): Hon. Chairperson, our hon. Finance Minister has just presented the Budget. The allocation made by him in the
Budget for SCs in the Scheduled Castes Plan Budget is Rs.50,548 crore and for Scheduled Tribes the allocation is Rs.32,387 crore. This works out to
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what the bureaucracy does. I was part of the bureaucracy.
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DR. RATNA DE (NAG) (HOOGHLY): Mr. Chairman, Sir, the Ministry is of utmost importance considering the subjects being dealt by it. For example,
it takes care of the welfare of the Scheduled Castes, Scheduled Tribes, OBCs and Minarities. It also caters to the welfare of the disabled people,
elderly people and victims of substance abuse. These subjects have a bearing on the society.

There are some important Corporations aimed at development of Scheduled Castes, Scheduled Tribes and Safai Karmacharis. I would request the
hon. Minister to ensure that these Corporations function commendably as to serve the purpose for which they are set up.

I am really happy to find that financial assistance and support services are extended to victims of rape. I welcome it wholeheartedly with a rider that
the financial assistance of Rs.3 lakh that is being given at present should be enhanced to Rs.5 lakh in case of aggravated rape, so that the affected
woman fights back to restore her life. It would not only help her to live her life with dignity but also to lead a normal life thereafter.

Coming to the specifics of the Demands of the Ministry, I would like to state that a sum of Rs.5,723 crore has been the revised budget but the total
budget proposed for 2014-15 is only Rs.6,212 crore, roughly an increase of Rs.500 crore. I do not think this hike in budget of the Ministry is enough
considering the wide range of subjects being dealt by it and that too of underprivileged and disadvantaged sections like SCs, STs and OBCs.

Those who violate the law when it comes to the disability should be taken to task. More grants should also be given to Disability Rehabilitation
Centres so that those with disability feel that they are not neglected by the society and the government.

With more and more people taking to drugs for various reasons, there is an urgent necessity to attend to this specific matter. I would urge the
Government to come up with more De-Addiction Centres. This is the need of the hour. Youth should be shown the right path to life. It is always
better to stop them from becoming addict to drugs, but once became victims, efforts should be made with all seriousness to bring them back to
normal life. As this Ministry is dealing with de-addiction centres, I request the Minister to give utmost importance to this and treat them with all
attention and care it requires.

I would like to highlight some of the extraordinary work done by the West Bengal Government, under our leader, Kumari Mamata Banerjee, within a
span of just three years, without much help from the UPA-II Government. For example, for minorities, lakhs of scholarships and stipends were
distributed; so also, loans were distributed; bi-cycles were distributed to girl students and houses were also constructed under Economically Weaker
Section Scheme, namely Geetaryali Prakalpa Own Land Own Home. For the backward classes, lakhs of scholarships were distributed; book grants
were given; hostels were provided; and bi-cycles were distributed. These could be achieved only with the visionary bend of mind of our leader,
Kumari Mamata Banerjee, who wanted to ensure that the lot of poor and downtrodden are not left behind when we move ahead towards growth and
development.

Urgent attention of the Ministry is also needed for remaving the discrimination against Scheduled Castes, Scheduled Tribes, OBCs and other
minarities. We come across such incidents almost every day in the print media. This has to be stopped. Otherwise, how can we say that we are a
developing country and making great strides in every conceivable field?

With these words, I conclude.
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*SHRI V. ELUMALAI (ARANI): Hon'ble Chairman Sir, I thank Hon'ble Chief Minister of Tamil Nadu PuratchithalaiviAmma, for permitting me to
take part in the discussion on demand for grants pertaining to Ministry of Social Justice and Empowerment. Hon'ble Amma is the living almighty and
the General Secretary of AIADMK. All the programme meant for welfare of Scheduled Castes, Scheduled Tribes, Other Backward Classes, senior
citizens, downtrodden and oppressed people are being implemented by Hon'ble Amma in Tamil Nadu. Particulalry, for the welfare of students
belonging to SCs and STs and OBCs, Hon'ble Amma inaugurated Scouts and Guides mission at a cost of Rs.1.14 crore. Tube lights, fans and drinking
water facilities are provided in 1096 Adi Dravida Welfare Schools in Tamil Nadu. Yoga training is being provided to them at a cost of Rs.16.80 crore.
Sports competitions, Humanitarian week celebrations, community feasts and several progressive programmes are being implemented by Hon'ble
Amma. All the students particularly SC and ST students are provided free and quality education in Tamil Nadu, Hon'ble Amma while announcing
various measures in Tamil Nadu Legislative Assembly has allocated Rs.14,000 crore for department of education. All the students are given
chappals, textbooks, uniform dresses, midday meal, bicycles and laptops free of cost. Besides scholarships, educational assistance of Rs.5000 and
constant encouragement are provided to pursue further higher studies. Hon'ble Amma is the champion of social justice. Young women who studied

upto 12t standard are provided 4 grams of gold and Rs.25,000 and those who studied up to diploma and degree level are provided four grams of
gold and Rs.50,000 as marriage assistance. Hon'ble Puratchithalaivi Amma has opened Amma Unvagam-a canteen facility, first of its kind in the
country for providing food at cheaper costs to poor people. People from other parts of the country and abroad have shown keen interest in starting
Amma Unavagam in their places after witnessing its success. As an exemplary service to social justice and empowerment, Hon'ble Amma has
implemented mid day meal scheme in all the temples of Tamil Nadu. Taking into view the future of the people, Hon'ble Amma has started rain-water
harvesting in Tamil Nadu. This scheme is being followed in Gujarat taking inspiration from Tamil Nadu.

Hon'ble Prime Minister Shri Narendra Modi has acknowledged and appreciated the efforts of Hon'ble Puratchithalaivi Amma. Fisherman in Tamil Nadu
belong to Other Backward Classes. These fishermen can earn their livelihood only by way of fishing. Under the agreements of 1974 and 1976,
Kachaththeevu was handed over to Sri Lanka and these innocent Tamil fishermen are being attacked and arrested by Sri Lankan Navy every day in
international sea waters. Hon'ble Amma has been continuously writing letters to Hon'ble Prime Minister in this regard. This request had fallen on
deaf ears. It is unheard and unsolved. Hon'ble Amma has objected to installation of floating buoys at the international boundary in sea waters.
Kachaththeevu should be got back from Sri Lanka. This is the permanent solution. Kachaththeevu should belong to Tamil Nadu as it was in the past.
My parliamentary constituency has six assembly constituencies. People of my constituency are dependent on agriculture and weaving. Infrastrucutre
facilities should be developed. A silk park should be set up in Arani to protect the interest of weavers. Moreover they should be allowed to fix the
price for their products and sell them.
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18. Speech was laid on the Table

SHRI LADU KISHORE SWAIN (ASKA): Sir, I am thankful to you for having given me a chance to speak in this august House for the first time. Sir, we
are discussing a comprehensive subject which covers poor, downtrodden, Scheduled Castes, Scheduled Tribes, disabled and persons belonging to
weaker sections of society.

Sir, after 67 years of Independence, we have thought of social justice for the poorest and downtrodden people as also the Scheduled Castes and the
Scheduled Tribes. In this country, a layman can show with his finger that this is the house of a da/it and it would be right. So, this is the condition of
the neglected people of this country.

The Members of this august House know that the nation is full of diversified system of caste, class, race, culture, language, ethnicity, etc. and
that also varies from State to State. For example, as per the latest Census, the Scheduled Tribes population constitutes 8.6 per cent of the total
population of the country whereas in Odisha, the percentage of such population is 23 per cent. Eight districts out of 30 districts are having more than
50 per cent Scheduled Tribe population.

I would like to inform this august House that with the able and dynamic leadership of hon. Chief Minister, Shri Naveen Patnaik, a plethora of
State-owned Plan Schemes and Programmes have been initiated for all round development of our tribal people. To cite one such instance, in spite of
negligent attitude of the Central Government towards KBK region, the implementation of Biju KBK Yojana has not only helped people of these tribal
concentrated districts but has also immensely supported the livelihood base for their sustenance. But the initiative of the State Government alone is
not enough. Hence, I have to request the Central Government to assist this poor State in this regard.

The Scheduled Castes population constituted 16.6 per cent of the total population and in Odisha, the share of such population is 9.2 per cent.
So, we need more assistance for raising the standard of living of the poor people in our State.

Sir, I know that you will not allow me to vent all my feelings but I just want to cite two examples only to inform the hon. Members of this
House as also the Government how the social justice is not reaching to every corner of this country. Twenty-five days back, a girl child of my
Constituency, Aska, asked her father to give her Rs.10 to purchase paper and pencil but her father, a poor Scheduled Caste daily labourer could not
afford to give her Rs.10 and his daughter committed suicide. So, this is the situation even after 67 years of Independence. Therefore, the system
should be changed to protect the lives of poor peaple.

*+ DR. SATYA PAL SINGH (BAGHPAT) : The Baghpat Lok Sabha constituency is having the worst conditions of the roads, rising unemployment
and high rate of crime in the area. The area which was the best about 40 years back around Delhi it has become the most backward area today. It is
only area which does not having national highway passing through it. I, therefore, request the hon'ble Minister of Highways to kindly give an approval
to a National Highway starting from Delhi to Yamunotri on the bank of river Yamuna where land is not a problem. The National Highway if
constructed will lead to the deepening and cleaning of the Yamuna river, development of waterways and water sports, and will be an ideal place for
a smart new city near Delhi. The depth of the city will be 18 by 35 kilometers as compared to Nodia having 11 by 22 kilometers.

The project of National Highways and attendant development will create jobs for millions of people. During the tenure of Shri Atal Behari Vajpayee
there was a proposal of declaring Delhi-Yamunotri Highways as National Highways. However, in Uttar Pradesh it remained a State Highway while
Uttrakhand got the National Highway.

I shall, therefore, be grateful if the Hon'ble Minister of Surface Transport and Highways could kindly give approval to this National Highways at the
earliest and oblige the electorate of Baghpat Lok Sabha constituency.
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18. Speech was laid on the Table

PROF. A.S.R. NAIK (MAHABUBABAD): Sir, I thank you for giving me this opportunity to speak on the Demand for Grant relating to the Ministry of
Social Justice. This is a very broad subject and broad area but you have given a very little time to speak on this subject.

Anyhow, the concept of social justice is a revolutionary concept which provides meaning and significance to life and makes people live with dignity in
the society. Social justice is the central issue of present day's aspirations of the people of this country.

The Constitution of India has promised to all its citizens social justice, economic justice and political justice. The founding fathers of our Constitution
have incorporated several provisions relating to social justice both in the Fundamental Rights and the Directive Principles of State Policy. The
successive Governments passed various Acts such as Protection of Civil Rights, Prevention of Atrocities against Scheduled Castes and Scheduled
Tribes, etc. For protecting their rights, there is also Scheduled Castes and Scheduled Tribes Commission and other national advisory bodies are also
there.

For example, in the erstwhile State of Andhra Pradesh there was no Chairman for the Commission on the Scheduled Castes and Scheduled
Tribes for the last five and half years. That is the fate of the persons belonging to the Scheduled Castes and Scheduled Tribes in that particular
State.

The Ministry of Social Justice and Empowerment, Government of India is taking certain initiatives for implementation of the provisions in the law for
achieving social justice. To name a few of them, they have taken up programmes pertaining to the Scheduled Castes, socially and educationally
backward classes, denotified tribes, economically backward classes and senior citizens, but unfortunately all these schemes intended for these
people are not yielding the desired results and are not meeting the expectations of these people.

The people belonging to the Scheduled Tribes have historically suffered. For instance, there have been continuous attacks and atrocities committed
on these suppressed and oppressed communities in all these years by ignoring the concept of social justice. A sum of Rs. 25,000 crore have been
allocated for the development of the Scheduled Castes and the Scheduled Tribes under the SC/ST sub-Plan but in most of the States, the State
Governments are not utilising the funds for the development of the people belonging to the Scheduled Castes and Scheduled Tribes but are in stead
diverting them for construction of flyovers and buildings. But I would like to submit here that within one and a half months of our State being formed,
our leader Shri Chandrasekhar Rao has taken some innovative programmes for the development of the tribals. He has started a scheme under which
a village with a population of 500 people belonging to Scheduled Tribes will have a Gram Panchayat. It is a very important programme. I would like
to put it as a suggestion to the Central Government for their consideration.
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18. Speech was laid on the Table

* SHRI B.N. CHANDRAPPA (CHITRADURGA): I am grateful to our Congress President Shrimati Sonia Gandhiji and the Vice President, Shri
Rahul Gandhiji for showering their blessings on me in selecting me as the candidate from the Chitradurga constituency of Karnataka. I am also
thankful to my voters who have reposed faith in me by electing me as their candidate. I also express my gratitude to my seniors like Shri Mallikarjun
Khageji, Shri K.H. Muniyappaji and Shri Siddaramaiahji for guiding me at every stage.

Our Constitution has mentioned about the development and empowerment of Scheduled Castes, Scheduled Tribes, Other Backward Classes,
minorities, disabled and other social groups. There is a provision to bring them on par with the rest of the society. The Scheduled Castes constitute
16.2 per cent according to the 2001 census.

Education is the basic requirement and the most effective instrument of social empowerment. What we see is that there is a lot of problems
created for releasing the grant that is given for running the resident school schemes for SCs and STs. Every time they are posted one or the other
query. The system needs to be streamlined so that the NGOs who are running this scheme are not made to run every time for getting the clearance.

Secondly, the greatest problem that is there in our country and also in my constituency is that of unemployed graduates. This is resulting in their
adopting various other means for their livelihood. I would urge the Government to give enough encouragement to the unemployed graduates.

I would request the hon. Minister to kindly call the meeting of MPs state wise to sort out he bottlenecks that are there. This would help the Ministry
to function in an effective way.
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*SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR) : I would like to express my views on the Demands for Grants discussions on Ministry of
Social Justice and Empowerment. The country's actual inclusive growth involves effective implementation of social welfare schemes to empower the



depressive community people.

We have more than 1.21 billion people in our country, out of which about 60% of the population constitutes Schedule Caste and other Backward
Caste people. As a result, it is a primary duty for any government of this country to empower them through proper implementation of social welfare
scheme.

Scheduled Castes population is 16.1% and Other Backward Classes population is about 45% and senior citizens population is about 7.5%. Today,
these three community people are facing serious problems/challenges economically, socially and struggling every day to get the social justice.
Unless government attains the proper attention towards these communities, welfare, growth of the country can't be achieved. Even today majority
(more than 70%) of the people belonging to these communities are below poverty line.

The Governments, right from country's independence have given proper attention in terms of effective schemes like "Right to Land", "Right to
Education”, "Right to Food", "Enforcement of land ceilings", "Housing for landless labourers" and "Abolition of bonded labour".

In last 10 years, UPA government budget allocation for social justice and empowerment has increased by almost three times i.e. during 2009-10,
budget allocation it was Rs.2,585 crore and in 2013-14 budget allocation it was 6,725.32 crore (increase of 11.93 percent over the previous fiscal).
This shows the commitment of UPA government for the welfare of deprived communities.

But budget allocation of FY 2014-15 is 6,212.74 crore which is Rs.513 crore less than the previous year budget allocation. It shows that NDA
government is not in favour of deprived class people but it is with super rich and rich class people. This government is here not for the welfare of
schedule castes and OBC's but for the welfare of rich people.

NDA government is least bothered on welfare of about 60% population of this country. It shows its dual standards on welfare of SC, OBC and Senior
Citizens of this country.

Scheduled Caste community people are the most underdeveloped communities in this country. They have been denied from social justice,
access to worship public places, access to clean water, access to education and are still suffering from atrocities against their women, and
children's. Provid social justice, education and empowering them to be a part of main stream of this society is a primary job for every government of
this nation.

Today, country is facing a major problem of increase in school drop outs. As per the recent survey about 40% (80 million) of India's children drop out

of school before finishing 8t grade. In which 51% children's belong to Scheduled Castes (Dalits). This is not a good for any developing country. The
root causes for increased dropout rates are many, like.

Poor economic condition of families

Poor infrastructure

Practice of discrimination and untouchability in schools
Migration of families for employment, etc.

Hence, I urge the Central Government to establish a dedicated residential schools for Dalits (Scheduled Castes ) male and female children both in
urban and rural India. This is utmost requirement of this hour. (Similar to Ekalavya schools)

Even dropout is much more at post matric school levels by Dalit students due to lack of financial support to continue their studies. Though
Central Government is providing post matric scholarship but it is not fulfilling the requirement.

Due to inflation and increased price rate, students are over burdened by the extra boarding expenses, as a result students are dropping out from
studies.

Hence, I urge the Central Government to
To increase the Post Metric Scholarship Amount
Periodic revision of scholarship amount by Central Government based on the scientific approach (inflation and price of commaodities)

Relaxation in income sealing limit to avail the benefit of Post Metric Scholarship (currently income ceiling limit is 2 lakhs per year and
need to doubled.

The current budget allocation for SC special component program is very much less and need additional budget (revised budget).
Inclusion of any new castes under Schedule Caste list should be assessed thoroughly under National Commission for Scheduled Caste.
The primary criteria for inclusion of any castes under Scheduled Caste list is "UNTOUCHABILITY" factor.

Social status, economic conditions of the caste or community.

The budget allocation/support for National Scheduled Caste Development Corporation is very much less. The basic goal of helping Scheduled
Caste community through financial help with this corporation can only be achieved through proper budget allocation/support.

Government should also initiate the program to provide the concession rate loans for Scheduled Castes graduates (engineering, diploma,
professionals) to establish the new businesses through National Scheduled Caste Corporation.



Hence, I urge the government to reconsider its less budget allocation to this institution.

Nearly 45% of country's population consists of OBCs. Welfare of these classes is very much important factor for every government. The
amount disbursing through Post Matric Scholarship for Other Backward Classes is very less than the actual cost. Hence, I request the government to
revise the scholarship amount for these classes students.

The welfare of senior citizens of this country is a duty of every citizen of this country and fundamental duty of every government. There are about
7.5% of population consisting of senior citizens who more than 60 years old.

Government should increase the amount of old age pensions to senior citizens.

The medical expenses of these senior citizens should be ensured under medical insurance policy and a part of the premium should be
paid by the government.

I urge the Central Government to implement the Karnataka state government scheme ( Manashwini) of providing pension for unmarried
single woman's of more than 40 year old. By this, we can commit ourself for the welfare of woman.

Government should also initiate the scheme/program to provide the pension for Transgender people. Through which, we can assure the
respectful life in this society and can avoid the sexual atrocities/exploitation against them.

As per the published report these victim constitutes nearly 1% of the total population in this country. Government should not stop its
responsibility only for the treatment but it should help them financially through concession/subsidized loans to rebuild the self-sustained
carrier.

The rehabilitation center's for the treatment of victims of substance abuse are reported to be under priviledged. Hence, government
should rebuild/monitor these centers with advanced medical facilities for complete cure.

*SHRI T.G. VENKATESH BABU (CHENNAI NORTH) : At the outset, I would like to express my sincere thanks to the Hon'ble Speaker/Chairman
for giving me this opportunity to lay my speech on the Demand for Grants in respect of the Ministry of Social Justice and Empowerment for the year
2014-15.

This Department deals with the upliftment of oppressed classes of people in the society Viz. Scheduled Castes, Scheduled Tribes, socially and
educationally Backward Classes (OBCs), persons with disabilities, senior citizens, etc. and every effort should be taken by the Government for their

welfare. The enhanced allocation i.e. 163.84% for this department during the 12th Plan period from Rs.11,143 crore to 29,400 is reasonable and
government should ensure that the fruits of various schemes should reach the targeted beneficiaries.

As regards pre-matric scholarship, eligible income ceiling in respect of OBCs students is meager i.e. Rs.44,500/- p.a. whereas in case of SC students,
the income ceiling is Rs.2 lakh p.a. As per Mandal Commission's Report, the population of OBC is 52% but they do not get adequate benefits in all
fields. Government should seriously reconsider their eligibility criteria in every aspect like admission in school, colleges, higher education,
employment, scholarships, etc. Likewise, economically weaker sections should also not to be neglected as they have no other ways and means to

go.

In this connection, I would like to point out that there has been a long standing demand that the National Commission for Backward Classes(NCBC)
which was constituted to look into the welfare of OBCs has not empowered with adequate powers, constitutional status and financial autonomy
unlike National Commission for SCs and National Commission for STs. Here, I would like also to submit that the newly constituted Parliamentary
Committee on the Welfare of Other Backward Classes in its First Report also recommended constitutional status to the NCBC. However, no concrete
action has been taken by the Government in this regard. I shall, therefore, urge upon the Hon'ble Minister to take a firm view on the merits of the
Committee's recommendations.

The population of senior citizens/elderly people in the country is about 8%. They have not enjoyed adequate protection. Incidents of killing of elderly
people are reported from various parts of the country in recent years. They are not properly cared by their own family members also. Old age homes
in the country are not extending necessary facilities to them and those are not affordable to many of them. They should have assured income.
Improving the health facilities to the older persons is also need of the hour, The existing number of 100 districts hospitals with 10 bedded wards for
elderly should be increased to all districts in the country in order to cope with current requirements. A comprehensive law should be enacted by the
Government to protect the rights of senior citizens.

Provision of financial assistance of Rs.2 lakhs to 3 lakhs to victims of rape helps to relieve the trauma suffered by them to some extent to a position
of dignity and self-confidence.

Persons with disability alternately called 'Differently Abled Persons' should be given all kinds of assistance from the Government. As per 11th Plan,
their population is about 5-6%. Though the Government has launched several schemes for their welfare, they are not properly reached to them.
According to their needs, they should be given free wheel chairs, hearing aid and all other equipment for their education, welfare and livelihood.
Government of Tamil Nadu under the leadership of Hon'ble Madam, Amma has given due recognition to the people belonging to these marginalized
sections of society and they have given due preference in all fields viz. education, self-employment, etc.
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*SHRI KODIKUNNIL SURESH (MAVELIKKARA) : First of all, I thank you for giving me an opportunity to lay my speech in the Hon. House in
connection with the Demand of Grant for the Ministry of Social Justice and Empowerment. If the budget allotment is taken as a 'reflection of
governments' commitment towards the cause of solving the problems of a particular section of society, then we can conclude that the government
under Shri Narendra Modiji has no commitment towards the development of SC and other backward people in the country.

The Government has failed to protect the development needs of the millions of Scheduled Castes, OBC and differently abled people of the country.
As per the 2011 Census, we have 16.6% of population belonging to Scheduled Caste, 8.2% Scheduled Tribes, 40.94% OBC and 2.21% differently
abled people out of our total population. But a quick look on the budget allotment shows that the government has not given justice to this
downtrodden and marginalized group in the society.

The Hon. Finance Minister in his haste to provide "Achche Din" to the industrialists and multi-national companies, had forgot ten Scheduled Caste
and OBC. For SC development he had made an allotment of 0.34% of the plan funds, whereas under social security and welfare including schemes



for differently abled, old age people, etc. the allotment is 0.030%.

The allotment for OBC, I am sorry to say is a miniscule 0.0057%. It is better to discard the department than giving this much money. A comparison
of allotment by the present government for 2014-15 and the UPA Government during the last two years will show the commitment of both
governments. For the welfare of SC during 2013-14 under UPA, revised budget was Rs. 3725.26 crore and 2012-13 it was 3664.00 crore. Whereas, in
this budget it has been drastically reduced to Rs.1985.67 crore. The Hon. Minister may explain the reason for this drastic reduction and I urge that
the allotment for SC welfare may be enhanced at least according to the level of 2013-14. Same is the situation of allotment of OBC welfare. During
2012-13 the allotment was Rs. 728.79 crore and 2013-14 Rs. 875.4 (revised budget) and 2014-15 the allotment is Rs. 33.18 crore. Definitely the
Hon. House has the right to get an explanation from government for this gross reduction in funds for OBC welfare.

The allotment for social Security and Social Welfare also has been reduced to Rs. 174 crore from the last years Rs. 478 crore. We fail to understand
the logic of the government. Is this social justice? I request government to consider this and increase the allotment for the Ministry of Social Justice
and Empowerment, since it is the benefit directly going to the Scheduled Castes, OBC and other vulnerable groups from central government. It is a
good move from the part of government that an amount Rs. 50,548.00 crore is proposed under the SC sub plan during this financial year. It comes
around 8.79% of the total plan fund earmarked in the budget.

The allotment is very low considering the total population of SC/ST in the country (16.6%). I submit that the allotment may be made as per the
population of scheduled caste and ensure equity in the distribution of resources. Moreover steps should be taken to ensure proper utilization of funds
earmarked under SC Plan. The funds under SC sub plan is being misappropriated and diverted for other schemes and time and again the SC/ST
members in Parliament are raising this issue in both the houses of Parliament. But there is no effective measure to counter this problem. There is no
law to enforce punishment for diversion of funds to general schemes from SC Sub Plan. Therefore, I request government to initiate an Act of
Parliament to punish the guilty for misappropriating and for not utilizing the SC sub plan funds.

The middlemen play a decisive role in the implementation of SC development schemes. They manipulate the scheme for the benefit of other
communities in collaboration with officials and political party leaders. There is no mechanism to ensure that the benefit of the scheme is going to SC
people itself. Moreover, due to the lack of awareness among the SCs, it is very easy to cheat them. They are unable to articulate their own needs.

In this occasion I may draw the attention of the Hon. House to the scheme launched by Kerala Government called SC promoters. Educated SC youths
were identified as a promoter and impart training to him/her on various welfare schemes/rules and regulations for the protection of SC, etc. and
deploy them in their own area. They work with their own community and see that the scheme meant for SC are reaching them, no middlemen
involved, and all schemes are implemented without wasting money, etc. Hence I request government to announce similar scheme under SC Sub Plan
to be implemented across the country for the benefit of SCs.

May I take this opportunity to call the attention of the august House to the atrocities against scheduled caste people across the country, especially
the atrocities against SC women and children?

Rape and sexual abuse is happening everyday. The police and judiciary are not pro-active in solving this problem. The victims are denied justice. I
request government to set up special courts and fast track courts in all states to hear the cases of atrocities against SC/ST and for its time bound
disposal. The situation of SC people in the country is quite vulnerable. Millions of people are not having even a cent of land and a shelter. The
Government should consider the vulnerability of landless and homeless people and a Central scheme may be announced for providing land and house
to the Scheduled Castes. The SC hamlets are not having basic facilities. There is no road, drinking water, houses, toilets, electricity, etc. The
Government has announced the setting up of 100 smart cities, but forgot the hamlets of SC people who do not have even basic amenities. Hence, I
urge the government to announce a central scheme for the Integrated Habitat Development focusing on self-reliant habitats of the SCs.

The educated SC youth of the country are not having employment. Unemployment is on the increase. There are various schemes by government for
promoting self-employment for youth. But SC youth are deprived of loans due to the issue of collateral security and high interest. Hence I urge
government to announce interest free and collateral security free loans to the SC youths. Employment for SC youth is one of the major issues.
Agriculture labour is the main occupation of them. They are ready to do agriculture. Unfortunately they do not have land. Whereas, hectares of
cultivable land is lying as surplus land with government, private and with public sector undertaking. In order to provide employment to SC youths and
to utilize the cultivable land, I propose that government may launch a scheme to take over surplus land to distribute to SC, 2-5 acres per family so
that they will get economically engaged, as well as the agriculture production also will increase and in turn our GDP.

We all know that majority of the SC in the country are very poor and under the poverty line. Now-a-days, medical treatment has become a luxury and
the SC people are the victim of that luxury. Many of the specialized services are available only with private sector. How the poor SC people will go to

a private hospital. It is the duty of the government to ensure quality and specialized treatment of the poor people also. In order to provide quality
and specialized health facilities to the SC people, I urge government that a comprehensive medical insurance scheme may be announced for the
treatment of SC.

In our country various communities are running educational institutions of their own. The minority communities have special privileges to run
educational institutions. Whereas the SCs' do not have any special considerations to run such institutions. Hence I request government to give the
privileges provided to minority institutions to the educational institutions run by SC/ST also. It will boost more people from SC community to come
forward to start educational institutions and in turn will help in the higher education of SC people.

Government of Kerala has started an innovative scheme under SC development. The SC Development department has started a Medical College of
its own. 70% of the seats of the medical colleges are reserved for SC students. The Medical seats for SC students have gone up due to this and lot
of families in turn will benefit from this. In fact, it is a socio-economic development scheme. I request government that such type of schemes may be
promoted by awarding special grants to state governments who are coming forward for setting up medical colleges and other professional
institutions of SC, For quite some time there is a huge demand from the SC community and Parliamentarians for the reservation for SC/ST for jobs in
the private sector. Many a times, the SC youths are deprived of a chance to work in the private sector even though they are qualified, due to caste



factors. Moreover jobs in government and public sector are falling. There is a tendency to employ the SC youth in the lower cadre only. SC/ST youths
are facing a lot of discrimination. In order to overcome this situation, for inclusiveness and as a social commitment; government may initiate a bill in
the Parliament to ensure reservation of SC/ST in jobs in the private and corporate sector.

May I invite the attention of government to another important problem of employment for SC. In government, we have reservation. But the vacancies
are not filled up on time. The employees associations have pointed out that numerous vacancies reserved for SC/ST are lying vacant for want of
recruitment. I urge government to immediately fill up all the vacancies reserved for SC/ST, including promotion posts through a special drive.

Judiciary is the one sector where the SC/ST participation is very less, especially in the High Court and Supreme Court. The judges in the lower courts
are facing discrimination and other are given preferential treatment. The main reason is that, there is nobody in the higher courts to take up and
argue their case. The representation of SC judges is a rarity in higher courts. To overcome this situation, I suggest that proportional representation
of SC may be ensured in the High Courts and Supreme Court through reservation.

Yesterday in the zero hour I have explained the issue of reservation of SC/ST employees in promotion. Since it is a major issue I raise it here also.
The Constitution Amendment Bill for ensuring the reservation of SC/ST in promotion has been passed by the Rajya Sabha, and it is yet to be passed
by Lok Sabha.

It may please be notes that the position of reservation of SC/ST in promotion depends on the verdicts of courts time and again due to the lack of a
clear cut Act of Parliament. The problem can be solved if the Constitution Amendment bill passed by Rajya Sabha will be passed by Lok Sabha also.

In order to overcome the situation, a constitutional amendment is the only option. Hence I submit to government that the SC/ST reservation in
promotion bill may be taken up for consideration and passing in the current session of Lok Sabha itself.

SHRI PREM DAS RAI (SIKKIM): Sikkim is the best example of Social Justice & Empowerment implementation under the Hon'ble Chief
Minister Chambling. All SC/ST/OBC/MBC and other and well provided with reservations in Schools, Higher education and jobs.

We also run different corporations giving loans at low cost. I request Minister to give adequate support to our State. During programme of our State under
Chief Minister Youth Empowerment and Self Reliant mission may also be supported .

This is a very good model for the Central Government to scale up in the country.



18. Speech was laid on the Table.

*SHRI K.H. MUNIYAPPA(KOLAR) : Today's India's population of SC/ST is 25% of total population. Most of them are below poverty line. There is no
proper quality education today after the independence of 65 years have passed. The standards of living of these communities are till today under the
BPL level. The total India budget is Rs.17,94892 crores. The provision made for the SC/ST is totally Rs.50,548 crores

Rs.50,000 is under the ST plan and under the STP it is Rs.32,387 crores. It, all put together is not more than about 4% of the total budget. It shows
the NDA Government is not at all concerned for the development of the SC & ST community. I would like to give some suggestions for the
development of SC & ST population.

At all district and tehsil level HQ, there must be residential schools to give quality education for the SC/ST students upto 12" standards, at
least 200 students in each residential schools including boys & girls.

In all PSUs there must be reservation in employment under which 25% jobs should be reserved for SC/ST community. Even in the private sectors
and industries, there should be 25% reservation in employment for SC/ST and those who are getting assistance from the Government and Banks.

At least on public tenders of the works there must be 25% reservation for the SC/ST communities.

OBC and Economically weaker sections of all the section of the society should be provide suitable jobs and also assistance for economical
development activities.

Finally, the dream of Mahatma Gandhi ji is freedom for the sake of education, social and economic equality for the last citizen of the county
irrespective the religion, cast and creed. I, therefore, urge upon the government to make a proper plan for overall development of all the weaker
sections of the society, who are below the poverty line.
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+ DR. BOORA NARSAIAH GOUD (BHONGIR) : The Other Backward Sections (OBC) constitutes almost 50-60% of India's population and most
of these people are engaged in traditional occupations like weavers, barbers, earth workers, washerman, toddy tappers, gold and black smiths,
carpenters, etc. Since the technology development almost ruined the traditional occupations, most of these sections are left in lurch. Most of these
sections are educationally, economically and socially backwards and as there are no constitutional protections to them, they are left in wilderness.

In the budget allocation of 2014-2015, there is no specific allocation to them. These sections are heartbroken. Most of these people commit suicides
because of financial burden. The financial and skill development would have helped to improve their economic status by way of assistance to
traditions, occupations, modernizations, marketing, etc. There is no financial assistance to OBC students on par with SC, ST and minority students.

I wish to demand grants to OBC sections at least to the extent of Rs.50,000 crores and these shall be used to give assistance to
modernization of the traditional occupations and marketing. Give scholarships, financial assistance to OBC on par with SC, ST community.

The OBC students who wants to pursue education in other countries shall be given the financial assistance. There shall be corporation for
each traditional occupations like Toddy Development Board, Viswakarama Board, Nayi Brahman Board, etc. Most of OBC castes pursuing the
traditional occupations, which are not considered very high in society are looked down upon and also subjected to abuse and caste calling. I demand



OBC castes shall be given similar protections like SC, ST caste by way of legislation.

The Government of India goes with slogan of Ek Bharat-Shresta Bharat. If this has to happen, the OBC sections who constitute more than
50% cannot be neglected. When chai wala can become Prime Minister of India, the spirit of government shall be that crores of OBC population shall
be treated with care and assistance. Just because OBC sections do not constitute the specific vote bank, they cannot be neglected.

With great power comes great responsibility. We expect yourself and Prime Minister of India put an end to discrimination of OBC section who
were neglected during congress government, since they did not fit in their vote bank politics.

*SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI): Social Justice is defined as "promoting a just society by challenging
injustice and valuing diversity." Social justice is generally equated with the notion of equality or equal opportunity in society.

I will come to the schemes of the Ministry. The main objective of the Special Central Assistance to Scheduled Castes sub-Plan is to give a thrust to
the development programme relevant for economic development of Scheduled Castes living below the poverty line. I would like to know from the
Minister how much Central Assistance has been provided to the Andhra Pradesh State under this scheme.

Post Matric Scholarship Scheme is to provide financial assistance to Scheduled Caste students to study at post-matriculation of post secondary stage
to enable them to complete their education. I appreciate that the scheme provides for 100 per cent Central Assistance to the State Governments for
implementing the scheme.

Now, I come to the implementation of PCR Act, 1955 and Prevention of Atrocities Act, 1989. Though the Acts are in place, atrocities against SCs and
STs continue, particularly, in Uttar Pradesh, Bihar and Haryana. I know that the Government is providing assistance for strengthening of SCs and STs
Protection Cell and Special Police Stations and exclusive Special Courts. But how many States have these institutions in place. Will the Minister
enlighten the House about this?

Regarding girls hostels, 100 per cent Central assistance is being provided for fresh construction and expansion of existing hostel building to State
Governments. My state is a new state, I would request the Minister to provide liberal financial assistance for girls hostels and boys hostels.

I appreciate that pre-matric scholarship for children of those engaged in unclean occupations is being provided. It is good that there is no income
ceiling under this scheme. When parents are engaged in unclean occupations that should be done away with and they should be provided alternative

employment.

Then, assistance to Voluntary Organisations for welfare of SCs is also a welcome measure. This will give further fillip to the socio-economic
development of Scheduled Castes.

Another important scheme is self-employment scheme for rehabilitation of scavengers. This scheme aims at rehabilitation of remaining scavengers
and their dependents in a time bound manner. Under the scheme, loan, subsidy and training are provided to the beneficiaries for gainful self/waste
employment. I welcome this scheme.

Pradhan Mantri Adarsh Gram Yojana was announced in the Budget of 2009-10. The scheme covers 1000 villages with more than 50 per cent SC
population. Rs.20 lakhs per village is provided as gap-filling Central assistance. Will the Minister inform us how much amount has been given to the
Andhra Pradesh State? I also welcome other programmes for welfare of Scheduled Castes (OBC); and pre-matric scholarship for Other Backward
Classes OBC. The provisions cover upgradation of merit of SC students. Ambedkar Foundation, Dr. B.R. Ambedkar National Centre and meeting
establishment expenditure on National Commission for SCs and National Commission for Safai Karmacharis.

Here are other programme for Other Backward Classes: Deendayal Disabled Rehabilitation Scheme, Aids and Appliances for the Handicapped,
Schemes for implementation of Persons with disability, scheme of employment of physically challenged, post matric scholarship for students of
disabilities.

For senior citizens, there is a scheme called assistance to voluntary organizations for old age homes and construction of old age homes for indigent
senior citizens.

I think if these schemes are implemented in letter and spirit, we will be providing social justice to the society.

The NDA Government is two months old. I hope the new Minister in the Ministry will be vibrant and dynamic in rendering social justice to the people
in the near future.

With these words, I support the Demands for Grants of the Ministry.



* DR. A. SAMPATH (ATTINGAL): I oppose the Demand for Grants of the Ministry of Social Justice & Empowerment. The actual expenditure
percentage wise is coming down. While it was 92% in 2011-12, it decreased to 82% in 2012-13.

Of course, the Constitution in its Articles such as 38, 41, 46, 47, 366(24), 341, 17, 338, 340, 15, 16 etc speak about social justice. But mere rhetoric
do not provide any justice at all.

The representation of other Backward classes are very poor in the Public Sector Enterprises. It is only 15%.

Our population above the age of 60-80 years are going to jump 326% to 700% in 2050. So, we need a comprehensive policy for the welfare of Senior
citizens. Their pension should be increased to Rs 1,000/-. More old age homes are needed to take care of these citizens.

18. Speech was laid on the Table
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SHRI K.H. MUNIYAPPA (KOLAR): I would like to place before the hon. Minister of Social Justice and Empowerment that the hon. Finance Minister in
his Budget speech has mentioned that the total allocation is Rs. 17,94,892 crore. For the Scheduled Castes, the allocation is Rs. 50,548 crore and for
the tribal plans it is Rs. 32,382 crore. The total, both of them put together, is not more than 4.62 per cent. The population of Scheduled Castes and
the Scheduled Tribes is nearly 25 per cent, but the allocation for them is less than five per cent. They are lagging behind in education and
employment. Apart from the Scheduled Castes and Scheduled Tribes, we have people who belong to weaker sections of the society. The number of
people living below the poverty line is 37 per cent, which is about 50 crores of the population. Hon. Finance Minister and the Minister of Social Justice
and Empowerment are present here. I urge upon the Government to see that some more funds are made available for the development of these
people.

SHRI KADIYAM SRIHARI (WARANGAL): Even after 67 years of Independence, the Scheduled Castes and the Scheduled Tribes are lagging behind in
all the development parameters when compared to others. To overcome this, we have contemplated Scheduled Caste Sub Plan and Tribal Sub Plan.
As per the SCSP or TSP, we have to allocate funds as per their population. As per the 2011 census, the population of Scheduled Castes is 16.8 per
cent and that of Scheduled Tribes is 8.7 per cent, The total comes to 25.5 per cent. But in this Budget they have allocated only 14.5 per cent. Where
are we going?



18.00 hrs.

I am only requesting the hon. Minister to tell me whether there is any proposal with the Government of India to bring in a legislation for SCP and TSP
so that the Government of India and the States allocate funds to the Scheduled Caste and the Scheduled Tribe people as per their population and
those funds are not diverted. This is my question.

ATl 31E218T & 301X AWM bt FgaAfy 8, ot an Jem Ht wriad ow e & e agr 30 2
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SHRI N.K. PREMACHANDRAN : My specific question to the hon. Minister is this. If we examine the percentage of expenditure in respect of the funds
earmarked for the Scheduled Castes and the Scheduled Tribe people in almost all the States, it is very meager and it is very low. I would like to know
from the hon. Minister whether a quasi-judicial authority will be constituted so as to oversee or monitor the expenditure in each and every State and
to make sure that the amount which is allocated for the welfare of the Scheduled Caste and the Scheduled Tribe people is utilized in a proper
manner.
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HON. SPEAKER: I shall now put Cut Motions together to the vote of the House.

The cut motions were put and negatived.

HON. SPEAKER: I shall now put the Demand for Grant relating to the Ministry of Social Justice and Empowerment to the vote of the House.

"That the respective sums not exceeding the amounts on Revenue Account and Capital Account shown in the fourth column of the
Order Paper be granted to the President of India, out of the Consolidated Fund of India, to complete the sums necessary to defray the
charges that will come in course of payment during the year ending the 315t day of March, 2015, in respect of the heads of Demands
entered in the Second column thereof against Demand Nos. 90 and 91 relating to the Ministry of Social Justice and Empowerment.”

The motion was adopted.

HON. SPEAKER: The Demand for Grant relating to the Ministry of Social Justice and Empowerment is passed.

18.03 hrs.

(GUILLOTINE)
Submission of outstanding Demands for Grants to the Vote of the House

HON. SPEAKER: The House will now take up Item No.16. Hon. Members, Cut Motions to the Qutstanding Demands for Grants have been circulated.
Due to paucity of time - 11 eitst @war em; - I am treating all the Cut Motions to the Outstanding Demands as moved.

TEXTS OF CUT MOTIONS



HON. SPEAKER: Hon. Members would appreciate that we have a very limited time at our disposal. Therefore, I shall put all the Cut Motions treated
as moved together to the vote of the House.

PROF. SAUGATA ROY (DUM DUM): Madam, is it possible to put all the Cut Motions together to all the Demands? I ask this because you have to
read out every Demand one by one. So, you may mention at the time of reading the Demands that there are Cut Motions which you are putting to
the vote of the House. How can you club all the Cut Motions to 104 different Demands for Grants together?

HATolollRT arez1el & ol uscl &l dlen @b amft 7Y urer e oo &) & Jam! & &2 or1 3, Everybody knows it.

...(Interruptions)

HON. SPEAKER: I shall now put all the Cut Motions to the Outstanding Demands for Grants treated as moved to the vote of the House.

The Cut Motions were put and negatived.

HON. SPEAKER: I shall now put the Outstanding Demands for Grants relating to the Ministries/Departments to the vote of the House.

The question is:

"That the respective sums not exceeding the amounts on Revenue Account and Capital Account shown in the fourth column of the Order
Paper be granted to the President of India, out of the Consolidated Fund of India, to complete the sums necessary to defray the charges that

will come in course of payment during the year ending the 315t day of March, 2015, in respect of the heads of Demands entered in the second
column thereof, against:-

(1)
(2
3
4
©)
(6)
)
(8)
9
(10)
(11)
(12)
(13)
(14)
(15)
(16)
(17)
(18)
(19)

(20)

Demand Nos. 1 to 3 relating to Ministry of Agriculture;

Demand Nos. 4 and 5 relating to Department of Atomic Energy;

Demand Nos. 6 to 8 relating to Ministry of Chemicals and Fertilizers;

Demand No. 9 relating to Ministry of Civil Aviation;

Demand No. 10 relating to Ministry of Coal;

Demand Nos. 11 and 12 relating to Ministry of Commerce and Industry;

Demand Nos. 13 to 15 relating to Ministry of Communications and Information Technology;
Demand Nos. 16 and 17 relating to Ministry of Consumer Affairs, Food and Public Distribution;
Demand No. 18 relating to Ministry of Corporate Affairs;

Demand No. 19 relating to Ministry of Culture;

Demand Nos. 20 to 27 relating to Ministry of Defence;

Demand No. 28 relating to Ministry of Development of North Eastern Region;

Demand No. 29 relating to Ministry of Drinking Water and Sanitation;

Demand No. 30 relating to Ministry of Earth Sciences;

Demand No. 32 relating to Ministry of External Affairs;

Demand Nos. 33, 34, 36, 37 and 39 to 45 relating to Ministry of Finance;

Demand No. 46 relating to Ministry of Food Processing Industries;

Demand Nos. 47 to 50 relating to Ministry of Health and Family Welfare;

Demand Nos. 51 and 52 relating to Ministry of Heavy Industries and Public Enterprises;

Demand Nos. 53 to 57 and 98 to 102 relating to Ministry of Home Affairs;



(21)
(22)
(23)
(24)
(25)
(26)
(27)
(28)
(29)
(30)
(31)
(32)
(33)
(34)
(35)
(36)
(37)
(38)
(39)
(40)
(a1)
(42)
(43)
(44)
(45)
(46)
(47)
(48)
(49)
(50)

(51)

Demand No. 58 relating to Ministry of Housing and Urban Poverty Alleviation;
Demand Nos. 59 and 60 relating to Ministry of Human Resource Development;
Demand No. 61 relating to Ministry of Information and Broadcasting;
Demand No. 62 relating to Ministry of Labour and Employment;

Demand Nos. 63 and 64 relating to Ministry of Law and Justice;

Demand No. 66 relating to Ministry of Micro, Small and Medium Enterprises;
Demand No. 67 relating to Ministry of Mines;

Demand No. 68 relating to Ministry of Minority Affairs;

Demand No. 69 relating to Ministry of New and Renewable Energy;

Demand No. 70 relating to Ministry of Overseas Indian Affairs;

Demand No. 71 relating to Ministry of Panchayati Raj;

Demand No. 72 relating to Ministry of Parliamentary Affairs;

Demand No. 73 relating to Ministry of Personnel, Public Grievances and Pensions;
Demand No. 75 relating to Ministry of Petroleum and Natural Gas;

Demand No. 76 relating to Ministry of Planning;

Demand No. 77 relating to Ministry of Power;

Demand No. 79 relating to Lok Sabha;

Demand No. 80 relating to Rajya Sabha;

Demand No. 82 relating to Secretariat of the Vice-President;

Demand Nos. 84 and 85 relating to Ministry of Rural Development;

Demand Nos. 86 to 88 relating to Ministry of Science and Technology;
Demand No. 89 relating to Ministry of Shipping;

Demand No. 92 relating to Department of Space;

Demand No. 93 relating to Ministry of Statistics and Programme Implementation;
Demand No. 94 relating to Ministry of Steel;

Demand No. 95 relating to Ministry of Textiles;

Demand No. 96 relating to Ministry of Tourism;

Demand No. 97 relating to Ministry of Tribal Affairs;

Demand Nos. 103 to 105 relating to Ministry of Urban Development;
Demand No. 107 relating to Ministry of Women and Child Development; and
Demand No. 108 relating to Ministry of Youth Affairs and Sports.

The Motion was adopted.



